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. No: 176/vidhayee & Sansadiya Karya/2003
S v R DatédDehmdun, May27 2003

I

: ™ INpUrsuance ofthe prowsmn of clatise (3lande 348 of the Constitution of India, the Govemor
" is pleased to order the pubncabon ofthe foHowmg English translation of the Uttaranchal Motor Vhicles
Reforms Bill, 2003 (Uttaranchal Adhm;yam Sankhya 12 of 2003) for generel information.

Cwird X
1

- As passad by; the Uﬁaranchal Leg|slatwe Assembly and assented by the Govemaor on
Apnl 16, 2003, . i

. THE UTTARANCHAL MOTOR VEHICLES TAXA‘I'ION REFORMS ACT, 2003
(UTTARANCHAL AcTt No. 12 ofF 2003)
Acy

N -+ to provide for the reforms of all'the takes in the State imposed on motor
\{ehicles;-it‘is hercby enacted in the 54* year of the Republic of India as follows: -

Shoct title, ex-- 1. (1) This Actmay be called the Uttaranchal'Motor Vehicles Taxation Reforms
~tent and com-
mencement Act, 2003.

(2) It extends to _i‘he who]c of Uttaranchial,
et (3) It shall come into force on such date as the State Government may, by

dlﬁ'erent provi smns .
Definitions 2. In thls Act-- T o )
©° (a) “Additional tax” means a tax imposed under section 5 or section 6 in addi-
tion to the tax imposed nider section 4; -
{b) “Appellate Authority” means the Transport Commissionet, Uttaranchal or
any other officer appointed by the State Government as Appeltate Authority.
4+  -{c) “Certificate of registration” means the certificate issued by a competent au-
"+ .- -thority to the effect that a motor vehicle has been duly registered in accor-
- dance with the provisions of the Motor Vehicles Act, 1988 er any other law
for the time bcmg inforce, relating to registrationof 1 motor: veh:cles
(@) ‘Goods carriage” means any motor vehicle consl:mcted or adapted wholly
e or partly for use for the carriage of goods, .orany motor vehicles not so
- constructed or adapted when used for the carriage of'g géods either solely or
in addjtion to passcngers, ahd includes a trailor but does not include a motor
cab, or maxi cab or a contract carriage or stage carriage where such con-
tract carriage or stage carriage is authorlzcd to carry a limited quantity of
loa(L '

(e) “Limited quantity of load” means such quantlty of load, not exceedmg the
limits determined by the Transport Commissioner, Uttamnchal as the Reg-
Jstcrmg Authority may specify i m the reglstrahon cerhﬁcaie inrespect ofa

LT oo vehiele

L () “Old motor vehicle” means a motor veh:clc other. thar; a transport vehicle

Lo reglstered prior to February 5; 1988 under the prowsxons of the Motor Ve-

hrcles Act, 1939;
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() “Operator” in respect of a transport vehicle méans 4 pérson-whose name is
entered in the permit or in an authorisation certificate issued under the Uttar
Pradesh Motor Vehicles (Special Provisions) Act; 1976, (As applicable in
Uttaranchal) and where there is no such permit or authorisation certificate,
_ the person whose name is entered in the certificate or registration in re-
' spect of such vehicle, and where the transport vehicle is the subject of a
hire purchase agreement, the person in possession of the vehicle under that
agreement and where. any such pctson is & minof, the guardian of -such
minor; :
(h) “Owner” in rcspect of a motor vehmle means thc person whose name is
entered in the certificate of registration issued in respect of such vehicle,
and where such vehicle is the subject of an agreement of hire purchase or
lease or hypothccatlon, the person in possession of the vehicle under that
agreement and where any such person is a minor, the guardian of such
IO,
(i) “Passenger”in relationtoa public service vch:cle means any person travel-
lingina pubhc service vehicle, but doesnot include the. operator, the driver,
the conductor or an employec of the operator of the public service vehicle
" travelling in the bonafide dlscharge of his duhes in connection with the’
public service vehicle;
) “Quarter” means a period of three calendermonths expmng on the last day
of March, June, September or December; me
(k) “Region” means the area specified as: regmn under sub-section (1) ‘of sec- -
tion 68 of the Motor Veh:cles Act, 1988 and includes a sub-reglon as may
. be specified by the State Govemment ﬁ‘om tlmc to time;
" () “Tax” means any tax levied under section 4;
. {m)“Taxation Officer” means an officer appointed as such by the State Gov-
ernment and includes any other officer on whom all or any of the powers of
the Taxation Officer are. confelred by a general or special order of the
. StateGovernment,
" (n) “Iransport vehicle” means a goods éartiage or a public service vehicle;
{0) Words and expressions used but not defined in this Act and defined in the
Motor Vehicles Act, 1988, shall have the respectlve meaning assigned to
them in that Act. . .
- * ) -
3. (1) The State Government may, bymle or notified order, subject to suchcondi- Power to exempt
"~ tions and for such period, as may be specified, exempt, either wholly or
partially, any motor vehicle or class of motor vehicles operatmg in furtherance
of any éducational, medical phﬂanthropic or ather public purpese from.
(@) the operation of this Act 6r any provision thereof, or
(b)  the paymént of any tax under this Act.
{2) The exemption granted, or the conditions for the exemption imposed, under
sub-section (1) may be iiade effective retrospectively but not from a date
earlier than the commencement of the financial year.
(3) The State Government may, in the like mammer withdraw any exemption
.granted under the sub-section (1) but such mthdmwal shall not operate
retrospectively. :

.
St

4. (1) Save as otherwise provided in this Act or the rules made theteinder, no  !mposition of tax
~ motor vehicle other than a transport vehicle, shzll be used in'any public - '
~ place in Uttaranchal unless a one-time tax at the rate applicable in respect
of such moter vehicle, as specified in Part ‘B’ of the First Schedule has
been paid in respect thereof’
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Prowded that where a one- -time {ax n respect of any such motor vehicle
has been paid before the commencement of the Uttar Pradesh Motor Ve-

- hicles Taxation (Amendment) Act 2000 (As applicable in Uttaranchal) and
. such Tax has.not been refunded under sub-section (5) of section 12, no tax

~under this sub-section shall be payable n. reSpect thereof after such com-
mencement: : . :

Provided further thatin respcct of an old motor ve}ucle mstead of a one-
time tax, annual tax at the rate applicable to such motor ve]'ucle as speclﬁed n

- Part ‘C" of the First Schedule may be paid.

: (2) Save as otherwise provided by or under this Act 70 tran5port vehicle

Additional tax-on 5§,

gouds carriages

Additional rax on 6.

public service vehicle

" shall be used in any public place in [ Uttaranchal unless a tax at the rate
T apphcable {0 such mofor vehicle; as specified in qu:t ‘D of the First
Schedule has been paid in respect thereof,
(3) Where any motor vehicle other than a transport v vehicle, in respect whereof
onetiine tax has been paid, is operated'as 2 transport vehicle, the tax
payable under this Act on such transport véhicle shall be payable.

“(4) The State Government may, by nonﬁcahon ‘increase by not more than

- “fiffy percent, the rates of tax; specified in Part ‘B’, Part ‘C’ or Part ‘I»*
of ﬂhe ﬁrst Schedule »
(1) Save as otherwise provided by or under this Act no goods carriage shall
- be operated in any public placein Uttaranchal, uriless there hag been paid
in respect thereof, in-addition to the tax payable mrider section 4, an addi-
tional tax at the rate applicable to such goods carnage speelﬁed as the
case may be, in -
(a) Third Schedule, in the case of the goods camage plying under permits
- granted by authorities having jurisdiction within Uttaranchal, or
(b) Part “B’ of the Third Schedule, in the case of goods carriage operating
under national permit granted under sub—sccnon (1 2) of sechon 88 of the
Motor vehicles Act, 1988.
(c) Sixth Schedule, in the case of the goods carriage plying under perrmts

granted by authorities having jurisdiction ocutside Uttaranchal for inter- -

State route-party lying in Utlaranchal. -

Provided that the State Government may, by notification, increase by

* notmore than fifty percent, the rates of addmonal tax spemﬁed in the said
_ Sehedules

(2) Where any reciprocal agreement relatmg to taxation of goods camcd by
road is entered into between the Government of Uttaranchal and any
other State Government or a Union Temtory, the Ievy of additional tax
“under the sub-section (1) shall notmthstandmg anything contained in the
sa1d sub~sectlon be in accordance mth\ﬂ)e_tenns and conditions of such

agrecment

. Provided that the addltional tax so Ievxed shall not exceed the addi-
tional tax, which could have otherwise been levied under this Act.

-(1') Save as otherwise provided in this Act or the rules made thereunder, no

public service vehicle, other than those owned or controlled by the State
. Transport Undertaking shall be operated in any public place in Uttaranchal
.. unless there has been paid in respect thereof, in addition to the tax pay-
able under Section 4, an additional tax. at the.rate apphcable to such public
service vehicle specified in the Fourth, Schedule: - :

AT
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" Provided that the State Government may, by notlﬁcatlon increase by
not miote than fifty per cent; the rates of addltlonal tax specified in the said
Schedule. _

(2) Theadditional tax i in rcspect of apublic s semce vehicle owned or contro]led
by a State Transport lmdertahng shall be levied and paid i in accordance

* with the formula specified in the Fifthi Schedule.

(3) In case of the public service vehicle plying under permits granted by au-
thorltlcs having ]unsdlctlon outside Uttaranchal for inter-State route partly
lying in Uttaranchal the additional tax shall be according to Sixth Schedule.
Provided that the Statc Govcmment ‘may, by notlﬁcatlon Jincrease by not
more than ﬁﬁ:y percent, the rates of addmonal tax specxﬁed in the said
Schedules.

(4) Where any reclprocal agrcement relatmg to taxation of public service ve-
hicle by road is entered into between the Government of Uttaranchal and
any other State Govemment or aUnion Territory, the levy of additional tax
under the sub-secﬁon (3) of this section shall, notwithstanding anything con-
tained in the sald SUb—SCCthIl, be in accordancc w1th the terms and condi-
tions of such agreement:

Provided that the additional tax se levied shall not cxceed the addifional
tax, which could have othermse been leyied under this Act. '

(5) Where a pubhc service vehicle is wholly or partially exempted from the
payment of addltlonal tax by or under this Act a surcharge for.the purpose
of the fund established under section 8.shall be levied on its operator at the
rate of ﬁvc per cent of the additional tax that would have been payable on
such vehlcle had it not been so exempted and such amount shall be credited
to the said Fund.. )

7. For the purpose of determmng the amount of the tax payable in respect of Classificotion of
transport vehicle under the First Schedule or for determining additional tax pay- L‘:{_‘;};’g {:; ::‘:;:
able under the Fourth Schedule all routes in Uttaranchal shall be classified by ditional tax © -
the prescribed anthority as “A-Class” routes or “B-Class™ routes in such man- '
ner as may be prescribed.

- 8. (1) For the purpose of providing relief to thc passcngcrs or other persons suf- Accident Relief
fering casualty in any accident in whicha public service vehicle is involyed, Fund '
or to heirs of such passengers or other persons, the State Government shall
establish a fund to be known as the "“Uttaranchal Road Transport Accidents
Relief Fund”. The surcharge levied under sub-section’(3) of section 6 and
an amount equivalent to one out of twenty one parts of the additional tax
levied under sub-sections (1) and (2) of section 6 shall be credited to:the
said Fund.

(2) The fund established under sub-sectlon (l) shall be administered and utilised
in such rnanner, as may be prescribed. .

9. (1) Subjectto the prowsmnus ofsection 11-- - . . Payment of tax

(3) the tax payable under sub-section (1) of section 4 shall be paid at the time of 2nd penaity
the registration of the vehicle under the Motor Vehicles Act, 1988;-

- Provided that in respect of an old motor vehicle; the tax shall bé payable
in advance on or before the fifteenth day of Jaunary in each year;’

(if) the tax payable under sub-section (2) of section 4 shall be payablé in ad-
vance:for each quarter at the time of the registration. of the vehiclé under
the Motor Vehicles Act,'1938 and thereafier on or before the fifteenth day
of January, April, July and Qctober in ¢ach year;
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(i) the additional tax payable under clause (a) of sub-section (1) of section §

shall be payable in advance on or before the 15th day of January April, July
and October in each year.

(rv) (a) the additional tax under section 6 (other than a case to which sub-clause

(b) applies) shall be payable in advance on or before fifteenth day of each
calender month at the mtc of orie-third of the rate specified in the Fourth
Schedule;

" {b) the additional tax payahlc under sectlon 6 mrespcct of vehicles covered

@

by temporary permit issued for the conveyance of passengers on special
occasions, such as to and from fairs and religious gatherings or to carry
rhatriage prties, tourist parties 6r such other reserved partles shall be paid
at the time of issuance of such tcmporary pérmit.

‘When any person transfers a motor vehicle registered in his name to any
other person, then without pre-]udlcc to the liability of the transfer or in this
regard, the transferee shalI be liable to pay the arrears of tax, additional tax
and penalty, ifany, mrespect of the motor vehicle so t:ansfcxrcd, due onor

- before the dat&of its transfer, as if the mecree was thc owner of the said

(3)

motor vehicle diiring the period for which such tax, additlona] tax or penalty
is due. _
Where the tax or‘additional tax in respect of a'motor vehicle is not paid

within the peried specified in sub-section (1), in addition to the tax or the

- additional tax due, a penaltyatsuch rate not exceeding twenty five per cent
. -.of the due amount, as may-be: prescn"bed, +shall be payable, for which the

@

owner and the operator if any shall be jointly and severally liable.

In computing the amount of tax; additional tax. of penalty under this Act the

. amountshall be rounded off to the nearestupee, that is to say a fraction of .
a rupee being fifty paise of more shall be rounded off 1o the next hjgher
-rupee and agy fraction less than fifty paise shall be ignored.

vehictes not2e be 10, (1) Notwithstanding anything contamed mn sec&on 9,no I:mnsport vehlcle shall
- . plyin Uttaranchal ;. - T

used in Ultaram:hal
without payment

of tax

- {8)

O

- (.

under 2 temporary/ permanent penmt granted under the Motor ‘Vehicle
Act, 1988, by an authority having jurisdiction outside Uttamnchal unless
there has been paid in respect thereof - :

atax under section 4 calculated at the'appropriate rate specnﬁ“ed in the First
Schedule and in the manner provided under sub-sectlon (2) for the number
of weeks of'its use or stay in Uttaranchal; -

an additional tax for a public carrier under secnon 5 or incase of a confract
carriage under section 6, as the case may be, '

- () an additional tax fora stage carriage plying on an mterstate route under an

(®)

| (c}

agreement

between two states, undcr section 6.

under a national permit granted under sub-section (12) of section 88 of the said
Act by an authority having jurisdiction outside Uttaranchal unless there has
 been paid in respect thereof an additional tax under section 5 calculated at the
rate specifted in clause (B)«of the third Schedule,in the manner prescribed.
unde[ .3.permit granted under sub-section (9) of section 88 of the said Act
read with the Motor Vehicles (All India Permit for Tourist Transport Op-

_ erators) Rules, 1993 by an authority having jurisdiction outside Uttaranchal

unless thcr,e has been paid in respect thereof additional tax under section 6
at the rate specified in sub-clause(b) of Arnclc I of the Fourth Schedule, in
the manner prescribed: - ,
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promdcd that 1he Statc Govemmcnt may, by notification ;i ,INCrease by
not more than fi fiy per cent, the ratcs of addltional tax specified in the said
Schedules.
(2) For the purpose of levy and payment of tax under Sub- clause (1) of clause
" (a) of sub-section 1), the tax payable for any two weeks or paﬂ thereof
shall be 2/13th of the rate speclﬁed in the Fitst Schedule.
(). If such vehiclés covered under permanentftemparary permxts from other
states, i5 founid plymg w1th0ut payment of payab]e taxes atid ddditional taxes
‘of Uttaranchal, penalty shall be equaI to two tlmes of each payabletax and
_ additional tax, additionally.
(@) Vehicles entering in Uttaranchal foind plymg mﬂmutpermlt, Tax from such
~ vehicles shall be realized as under— o

(i) MotorCab e T T RE600.00
(i) MaxiCab - - et -+ - Rs750.00°
@iy OmniBus =~ - 7. . - Rs.3000.00
7 @v) Goods Vehicle " - #++++ Rs:3000.00

And the rate of monthly addmonal tax on sucllvelucle shall bc as under and
realized along with 25% (twenty five percent ) penalty:- - '

- (i)-Motor Cab two timesof fhie tax under sec.88(9) |
'(ii) Maxi Cab ~ - - two times of the tax under s¢c.88(9) -
- {1t} Omini Bus two times of thetax iinder sec.-88(9) -
- (iv) Load Vehicle tivotitnes of thié payable monthly additional taxbut
minmum Rs. 2,000.00 '

- (5) anate vehicles bemg found operated -as commercial vcfuclcs on these
vehicles payable additional tax/tax shall be (on every challan or scizure)

s.no. the formof unauthonsed e . Tax payable : Addxt:onal Tax
operation S e _(Rupees) Payablc (Rupccs)
1 As Taxi/motorcab .-~ - - _-.1500 00 - 200000
2 As Maxi cab _ : - 2000. {}0- 4000.00
3 Private service vehicle plymg on - 3000 00 8000.00
hire. and reward S
4 Tiactor (Trallor attached) canymg 2000 00 . 4000.00
© nen agncultural goods W :

.-11 When, in respect of a transport vehlcle thc tax or the addmonal tax becomes

payable for the first time after the commencement of & quarter, the tax or
- additional tax payable under section 4 or section 5 or section.6, as the case may
. be, shall be one-third-of the appropriate quarterly.tax for each calender month
or part thereof in respect of wluch the tax or additional tax is payable

2. () thn any person who has pald the tax in respect of a transport vehicle,

- proves ‘to the satisfaction of the Taxation Officer in the prescribed manner that
.+ the motor vehicle inrespect whereof such tax has been paid, has not been used
for a continuous period of one _month or more since the tax was last paid, he
shall be entitled to a refund of an amount equal fo one:-third of the rate of
quarterly tax payable in respect of such vehicle for each complete calender
month of such period | for which such ta:c has becn pald

Amaunt payable
on liability accur-
ring far the first
time - - '

" Nan-use of vehicle

and refund of tax
{Appliceble Under
Sec. 4, 5 and 4

equally)
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Provided that no such refund shall be admissible unless such person has
surrendered the certificate of régistration, the token if any, lss;ued inrespectof

" the vehicle and the permit, if any, to the Taxation Oﬁicer hefore T.he period for |

(3)

@
&)

(6}

- .- which suchrefund is claimed.
)]

Where the operator or, as the. casé may be, fhe owner of a motor vehlcle, does
notintendto use his vehicle forapenod of orie month ormore he shall, before the

- datethetaxor addmonal tax, as the case may be is due surrender ﬂlc certificate
of. rcglstratlon, the token, if any, issued i m rcspe:ct of ‘the motor ‘véhicle and the

permit;if any, to the Taxation Officerof| the rcgmn where the tax of additional tax

“was last paid and on such surrender, no téx or additional fax under this Act shall
. be payable in respect of such vehicle for each complete calender month of the

period during which the vehicle remaing withdrawn fromuse ‘and the aforesaid
documents remain surrendered with the Taxation Ofﬁcer S :

Provided that in case such vehicle 1s found plying durmg thcpenod when it
documents as mentioned in this sub-section remain surrendered with the Taxa-
tion Officer; such owner or operator, as the case may be, shall be liable to the
tax as if the said documents were not surrendered and shall also be liable to the

penalty payabicunder sub-section (3) of section &. L -
Where the owner of a motor vehicle other than a tranSport Vt:hxcle in respect

-whereof one-time fax has been paid under this Act proves-to.the sa_nsfacnon of

the Taxation Officer in prescribed manner that such motor vehicle has notbeen
used for-a continuous period of one month or more, he shall be entitled to a -

- .refund of such tax at the rates spemﬁed in Part ‘A’ of the Second Schedule for

the said period.
. Provided that no such refund shall bc admissible, unless the certificate or
registration and the token, if any, issued it respect of the vehicle are surren-

dered by the ownier with the Taxation Officer."
Provided further that the total amount of refund under this mh—sectlon shall

- not excéed the one-time tax paid under this Act. -

In calcillating the amount of refind under sub-section (3) any portion-of the
period being less than a caleridar month, shall be ignored. .

The owner of 2 motor vehicle other than a fransport vehicle, in respect whcrﬂ of
one-time tax has been paid under this Act shall be entitled to refund of such tax
at the rate specified in Part ‘B’ of the Second Schedule on the ground that he
has, after payment of such tax, paid tax in'respect of such vehicle under any
enactment relating o any tax on motor vehicles in any other State or Union
Territory as a conséquence of such vehicle having been brought over perma-

* ~-nently 16 snch other State or Union Territory. or that.such motor vehicle has
" been converted into a transport vehlcle or that :he reglstratlon of such motor
" vehiéle has been cancelled. -

Wliere any person who has pald the tax other than one-time tax in respect of
an old motor vehicle, proves to the satisfaction of the Taxation Officer that the
motor vehicle in respect of which such tax has been paid, has not been used for

.- a continuous period of one czlender month or more since the tax orinstallment

was last paid, he shall be entitled to 2 refund-of 2n amount equal to one-tweifth

* of the rate of annual tax payable in respect of such vehicle for cach éomplete
ER ca]endarmonth of such period for which'such tax has been-paid :

Prowdcd that no such refuind shall be admissible- im]ESS suéh’ pemon has

" surrendered the cemf cate of registratldn and the tokcn if any, issiled in re-

spect of the vehicle tq the Taxation Offcer’ before the period for which such
refund is claimed.
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(7) An operator of a transport vehicle entitled t6'; any refund of tax under sub-

section (1), shall also be entitled to refund of such portion of the additional
tax paid under section § or, as the case may bé;under section 6, is attribut-
able to thie period for which he is entitled to refund under sub-sectlon (1);

' and the amount of such refund shall be calculated on the same pnnclple as

" is [aid down in'the sa1d sub-section.
(8) ‘Where the operator, or as the case may be, the owner of a mbtor vehicle is

unable to'use his motor vehicle due to an acsident of the said:vehicle and
the certificate of registration, the toker, if any, jssued inTespect of the said

" - vehicleand the permit; if any are surrendeid to thie Taxation Officer within

a week from the date of such accident tigetlier with & copy of the first
information report; such surrender shall be dcemed to have been made on

the date of the accident.

' (9) ‘I case of non use of any passénger or goods vehicle due to any acmdent

or die to detammcnt under any act for any specific period in police station;

‘on an application presented béfore the Competént Authority within pre-

scnbad time period along with sufficient evidénice, the honuse of the ve-
hicle ¢ari be- acccpted for a period of éomplete calendar month’ or such

*months by the Compefént Authorities. Thé Cornpefent Alithorities are pre-

scribed in accordance with tax liability Timits as below, whomay accept the

' appllcanons from the owner/In chargc ofthc vehlcle

Upto Rs.10,000.00 - - Assti. Regzonal 'I'ransport Officer/Tax
R ' Officer (Having Jurisdiction)

Above 10,000.00& Upto - Regiona Transpart Ofﬁcer (Havmg

'Rs20,00000 - - Jurisdicton)

Above 20,000.00& Up to Addl. Transport Commxssnoner or Deputy

1

Rs.30, 000 00 Transport Commissioher nominated by
. the Transport Commissioner
Above‘Rs 30,000.00 - TransportConu‘msmoner

After thorough mvestlgatlons, thc non use- of the vehlcle and llabrd:ty of Tax or
Additional Tax, may be decided by the competent authority: - .

respect of it in the prescribed form and shall deliver the declaration within
the prescribed time to the Taxation Officer and shall pay to ‘him the tax or

- the additional tax which he -appears by ; such degl aratlon tobe liable to pay’

@
“* thereof liable to payment of enhanced tax of additional tax undcr section

in respect of such vehicle, as reqmred by or under this Act.
Where a mofor vehicle is altered so as 1o render the owner, or operator

14, such owner or operator shall make, within the prescnbed ume, an addi-
tional declaration in the prcscnbed form showmg the niture of the alter-
ation made and shall deliver it to the Taxation Officér and shall pay to him
the difference in tax or additional tax payzble under section 14.

14, Where any motor vehicle in respect of which the tax or additional tax has been
- paid is altered in such manner as to cause the vehicle to become a vehicle in
respect of which a higher rate of tax of additional tax is payable, the owneror -

"~ aperatot thereof shall in respect of such vehicle be liablejointly and severaily to
- pay the difference between the amount of tax or addltlonal tax payable afterits
bein g so-altered. A : -

- 13.(1) The owner or 5perator of every motor vehicle shall meke.a declaration in  Declaration by

perioh k:npmg
vehicle for use

Payment of differ-
ence in tax
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Record of payment 1 5.
of the tax in the cer-
tificate of registra-
tign and gront of to~
ken.-

(1) The Taxanon Ofﬁccr sha]] rccord the payment of tax in the certificate of
registration. granted in respect of the motor vehicle and in the case of a
transport vehicle shall also issue a token in the prcscnbed form.

(2) The Taxahon Officer shall record payment of addmnnal tax under section
5 or section 6, as the case may. be, in the cerhﬁcate prescribed in this
behalf, to be issued by him.

Power to stop 16. The driver of amotor vehicle shall cause the vchtclc to stop and remain station-

vehicle and enter.

Time 1able to be 17
Tumished

Appeal. 18,

Funishmcat of 19.

offcnces

Recovery of Tax - Z(),

Power to enforce 2]
attendance of

wilnesses clc

ary when reqmrcd so todo b}r the Taxation Officer, or any other Officer autho-
rized by the.State Goverament in this behalf, in order to enable him to carry out

any duty imposed on him by or under this Act and such authonty or other -

officer may also enter the vehicle and travel in it for doing so.

(1) Every operator of stage carriage shall, w:thm suchitime and in such manner
asmay be preseribed, fumish tothe Taxahon Officer a table regulating tim-
ings of arrival and dcpa:ture of his stage carriage, as well as the number of
single trips made i in 3 quarter and such other particulars connected with his
business, as the Taxahon Ofﬁccr may, by ordgr from time fo time, require.

(2)- Anyalteration inthe timings or particularsreferred to in sub-section (1),shall
"be intimated by the operator to 1he Taxation Officer within i fieen days of
such alterauon taking effect. .

(1) Any person. aggneved by an order of thc Taxauon Ofﬁccr made under
section 12 may, within thirty days from the date of receipt of such order,
prefer an appeal to, thc Appellate Authority.

(2) The Appr:llatc Aut‘nonty may, afler giving the appellant an oppommzty of
being heard pass such.orders as it thinks fit. .

(3) Every order made by the Appcllate Authonty in an appeal under sub-sec-
ton (l) shallbefinal. =~

Whoever contraveneq any of the prowslons of this Act or thc rules ‘made

thereundcr shaII be. pumshable with fine which may extend to five hundred

rupees and. for the second or subsequent similar offence, be punishable with
fine which may extended to one thousand rupees :.

Provided that no.court shall, except for reasons to be recorded in writing,
impose a fine of less than ﬁve hundred rupees for any such sccond or subse-
quent offence.

(I} Arears of any tax ot addmonal tax of pcmalty payable under thls Act shall
- bé Tecoverable as arrears of land revenve. -

(2) Thetax, theadditional taxandpena]typayable mderth:sActshallbe firstcharge
onthe motor vchlcle mcludmg its accesscries, in respett whemof it is due;

The appel]atf: authonty orthe Taxatmn Officer making any mquu‘y under this

‘Act shall have all, such power as are vcsted m a cml court whlle trying a civil

sult, in respcct of -

(a) the s summonmg and enforcmg of attendance of witnesses, and cxamining
them on oath or aﬁirmanon or othermsc and the issue of commission or
request to examing wiinesses ;

it))] compe]]mg anyone for the producuon of any document ; and .

(¢} pums}ung pcrsons gmlty of disobedience of nrders issued, in exercise of
such powers referred fo in the precedmg clauses.’

Detention of 22: (1) Where an officer authonzed by the State Govemmcnt in this behalf has

Transpart vehicle
in case of non-

payment of Lax

- reason to believe that a transport vehicle Thas been. or is being used by a
person without payment of tax, additional tax or penalty if any, he may seize
and.detain the transport vehicle and for the purpose take, or cause to be
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takern, such steps as may be conmdered, by him-necessary,- for the safe—-‘.- I

custody of the transport vehicle ad, in particular, require the driver of such '

vehicle to convey it to the nearest police station or any otherplace specified

. by him; where the custody of the vehicle shall be taken by the Police and
shall keep until the order of rclea,sc of the vehicle is received from a Com-
petent Authority.

Pravide that the oﬁicer selzmg the vehicle, shall mthm forty—exght hours
of such scmn'e send a report of such seizure to the concerned Taxation
Officer.

_ {2) A Transport vehicle selzed or detained under this secuon shall be released
by the Taxation Officer: immediately on payment of the tax, additional tax,
penalty or other amount due for the non-payment whereof the vehicle was
so seized or detalned

(3) Where the tax; addmonal tax, penaity or other amount due for the non-

payment whereof a transport vehicle has been seized or detained under this
section, is not paid under sub section (2) within the peniod of ninety days

from the date of seizure or detention of the Vehicle, the Transport Commjs- .

sioner may, without prejudice to any other action that may be taken under
this Act, cause the vehicle to be sold by public auction in the manner pre-
scribed and the sale. proceeds of such vehicle shall be adjusted towards the
tax, additional tax, the penalty or the other amount due in respect of such
vehicle and the expenses, if any, of such auction and the balance, if any,
shali be refunded to the owner or.the operator of the vehicle.

23. No Civil Court shall have jurisdiction to entertain any suit or proceeding in re-

24.

25.

26.

spect of anything done, any action taken or any order or direction issued by the

State Government or any other authority or officer in pursuance of any power

conferred by, ot in relation to its or his fimctions under this Act.

(1) Subject to such conditions as may be prescribed, an offence punishable
under this Act may be compounded either before or after the institution of

Bar of junsdicticn
of courts

Compounding of -
offences

the prosecution, by the Taxation Officer or any other officer empowered

by the State Goy{crqment in this behalf by notification, on realization of an
amount equivalent to fifty per cent of ﬂ;e maximum fine provided for such
offence under this Act. -

{2)“When an offence is so compourrﬂed - -

(i) before the institution of the prosecution, the offender. shall not be liable to
prosecution for such offence; ..

(i) after the mstltuuon of the prosecutlon, thc compoundmg shall amount to
acquittal of the offender and no further praceedings shall be taken against
the person. of the same offence. :

No Court shall take cognizance of an offence pumshablc under this Act except

on areportin wntmg of the facts constituting such offence made by the Taxa-

tion Officer.

(1) When any offence under this Act has been committed by 2 company, every
person who, at the time other offence was committed, was in charge of and
was responsible to, the company for the conduct of the business of the
company, as well.as the company, shall he deemed to be guilty of the of-
fence and shall be liable to be proceeded against and punished accordingly..

Cognizance of of-
fences

Offences by Com-
panics

Provided that nothing contained in this sub-section shall render any -

"~ - such person liable to any pt_r_ms_hment, if he proves that-the-offence was
committed without his knowledge or that he exercised all due diligence to
prevent the commission of such offence.
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Protection of
action token in

good faith

Power of Stale 28
Goverrment to

make rules

(2) Notwithstanding anything contained in sub-section (1) where an offence
punishable under this Act has been comlmttcd b)' a company and it is proved

" that the offence has been coramitted with the consent or connivance of, or
is attributable to any neglect on the part of, any secretary, director, man-
ager, or other officer of the company, such secretary, director, manager, or
other officer, shall also be deemed to be guilty of that offence and shall be

- liable to be proceeded against and punished accordingly.

Explanation - For the purpose of this section - e

(a) “Company” means any corporate body and mc]udes a firm or othcr ass0-
¢iation of individuals; and '

(b) “Director” in relation toa ﬁrm means a partner in the firm.

27. No suit, prosecution or other legal proceedings shall lie against the State Gov-

ernment or any of its officers or servants in respect of anything which in good

faith is done or intended to be dene in pursuance of this Act or any rule, order or

direction made or given thereunder,

(1) The State Government may, by notification make rulcs for carrymg ouf the
purposes of this Act.

| (2) Inparticularand withoitt prejudice to the gencrahty ofthe foregoing power,

the State Government may make rules for all or any of the following pur-
poses, namely -

' (a) prescribing the manner and the fonn in which, and the anthority to which,

application for payment of tax or addltmnal tax under this Act shall be
‘présented.

- (b) prescribing the form of any certlﬁcate, declaration, notice, recelpt ortoken

and the particulars to be stated therein and the manner of ethbltmg a token
on a motor-vehicle;

{c) prescribing the manner in whicli, and the fees on payment of which, token
-or certificate may be granted or transferred under this Act;

(d) prescribing generally the authorities by whom, and manner in which, any
duties inrespect of or incidental to the carrying nto eﬁect of the provisions
of this Act, may be performed; '

(&) repulating the method of payment and recoverf of the tax, additional tax

and penalty;

() regulating the manner ]IlWthh exemptions from, and refunds of, the tax or

additional tax may be claimed and granted;

(g) Prescribing the fee for appeal and rcgulatmg the manner in whxch appeals
may be institifted and heard;

(b} Prescribing the manner. of service of orders passed or nouccs issued under
this Act;

- (i) Prescribing the time for, and manner of, furnishing the time table and other

particulars under section 17;

...G) Prescribing the manzer in which routes are ta be clasmﬁed SRS

Pawer lo remove 29
diffieulties

(k) Prescribing the manner, which the Uttaranchal Road Transporr Acc;dents
Relief Funds shall be administered and utilised;

) any other matter for which rules are to be or may be made.

(1) The State Government may, for the purposes of rémoving any difficulty, by
a notified order, direct that the provisions of this Act shall, during such -
period as may be specified it the order, have effect subject to such adapta-
tions, whether by way of mod1ﬁcanon, addmon or omlssmn as it may deem
to be necessary or expedient;
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Provided that no such order shall be made after the expiration of two
years from the date of commencement of this Act.

(2) Every ordcr made under sub-section (1) shall be laxd as 500N as ay be,
before both the Houses of State Legislature; and the provisions of sub-
section (1) of section 23-A of the Uttar Pradesh General Clauses Act, 1904
(As applicable in Uttaranchal) shall apply as they apply in respect of rules
made by the State Government under any Uttaranchal Act.

(3) No order under sub-section (1) shall be called in question in any court on the
ground that no difficulty as is referred to in sub-section (1) existed or re-
quired to be removed.

30. (1) U.P. Motor Vehicles Taxation Act 1997 (As applicable in Uttaranchal) is

hereby repealed.

(2) Prior to formation of Uttaranchal State, without prejudice to the generally
of section 6 of the Uttar Pradesh General Clauses Act, 1904 (As applicable
in Uttaranchal), the repeal of the enactments referred to in sub-section (1)
shall not affect any liability incurred before the date of such repeal and the
proceedings under such enactment pending on the said date before any

competent authority or court, and all proceedings relating to any such liabil-

- ity as aforesaid instituted after the commencement of this Act, shall be
continued and disposed off as ifthis Act had not come into force.

FIRST SCHEDULE
(See Section 4} -

PART “A”

Classification of vehicles other than transpbrt- vehicles with reference to

which rates have been prescribed in Part B and C of tIus Schcdule and Part A and
B of the Second Schedule.

Article Description of Vehieles

I. Motor Cycles (which term includes scooters and mopeds)- -

(1} Not exceeding80 Kilograms in weight, unladen :

2) Exceedmg 80 Kilograms in weight, unladen but not excecdlng 500 Kilo
graims unladen. - -

II. {1} Vehicles not being Motor cycles, constructed and used solely for the
conveyance of persons and light personal luggage with seating accommo-
dation for not more than six persons, exclusive of the driver.

(2} Trailers drawn by vehicles covered by this Article.

III. Vehicles including mator cycles, weighing more than 500 kalograms mn we:ghi,
unladen. constructed or adapted for use for the conveyance of more than
siX persons, exclusive of the driver :-

(1) {(a) notexceeding 2,000 kilograms in weight, unladen;

{(b) exceeding 2,000 kllograms butnot exceeding 3,000 kilograms i in weight,
unladen;

(c) exceeding 3,000 kilograms but not exceedmg 4,000 kilograms i in weight,

unladen;

Repeal and savings

(d) exceeding 4,000 kilograms but not excecclmg 5 000 lulograrns n weight, .

untaden,
{e) exceeding 5,000 kilograms in weight; ual aden .
(2) Trailers drawn by vehicles covered by thls_Artlclp__ ) f T
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PART “C» e
Rates of Tax (other than one-time tax) under provison-to sub-section (1) of Scct10114 v

Serial Vehicles according tothe Armual rate of tax “
No. Articles of Part “A”
1 ' 2 3

S Rs. P.
i {1y - 90.00 ,
2 T (2) 150.00,
3 I (1) 500.00
4 {2 5500
5 I (1) (a) 528.00
6 I (1):(b) 748,00
7 I (1) () o H034.00
g I (1) (d) - -- e 0121000
9 I (1) () - - s, . 1210.00+Rs. 484.00 for

e . e every 1,000 Kilograms or
RE part thereof in excess of
5,000 Kilograms

10 Il (2) 110.00

Provided that the rates of tax in respect of all motér vehicles driven by petrol /diesel shall be
double of the rates specified in Articles I,I and III of this part except in respect of the following

classes of owners, namely :-
(a) an individual; - '

(b) a Municipal Councﬂ Mummpal Corporabon Zﬂa Panchayat Nagar Panchayat or Kshettra

Panchayat ; .
(c) a University established by or under any law ;
(d) any recognized educational institution ;
(e) any public charitable trust ;

(f} any other class of persons uémg motor vehicles for public purposes specified by the- Smtc

Govemment in this hehalf by nDtlﬁbatlon

-

-
PART “D”

Rates of Tax on-Transport Vehicles under Sub-section (2) of Section 4
Article ; Description of Vehicles _ Rate of Tax
: per Quarter

I - L2 . 3
1. Vehicles plying for the conveyance of passengers and -

light personal luggage of passengers Rs P.
95.00

(1) with seating capacify for not more than three persons
exclusive of thedriver;. '

(2) with seating capacity for four‘persons exclusive of the driver;,  185.00

(3) with seating capacity for more than four butnot more
than six persons &xclusive of the driver;
(2) three-wheelers :
(b) others; - . '

(4) with seating capacity for more than six persons but not
more than twelve persons exclusive of the driver :
(a) if intended for use on “A-Class” route
(b) if intended for use on “B-Class’ route

185.00
230.00

35000 -
(201.00) "

At & At £ e s b b e E st Tam .
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\ PART “B”

Rates of one time tax on Petrol/ Diesel vehicles under sub-section (I) of Section 4
Rates of one time tax in Rupees

(bean hiE 6Z61 ‘90 pabe) OF s‘ﬁoz ‘Bl 12

Sl _Vehick . Registered  Registered  Rogistered  Registered  Registered  Registered Registered  _ Reglatered  Registered  Registered Registered  Registered
No. according cnorafler  intheyear intheyear . intheyear inlbcyear intheyear intheyesr intheyear  intheyesr in the year iu the year in the year
o the - the dawe 1987 and 1986 1985 1984 1983 1982 T 1981 . 1980 1979 1978 1977 or
Articles  Q.5188 on orafter : : ' - prior .
of Part “A™ 1.1.83 thereto L
P Upie .
8.11.83
P -2 3 4 B § 7 ] 9 10 11 11 13 14
l. 11y © 800,00 §34.00 475.00 315.00- 158.00 158.00 158.00 158.00 158.00 158.00 158,00 158.00
2 112) 150009 1350.00 1200.00 1650.00 900,00 750.00 600.00 450.00 300,00 163,00 163.00 163,00
3. 155) 25%0of 458900 4180.00 37000 . 336140 1950.00 2539.00 2§38.00 1720.00 131,00 900.00 489.00
' cost of vEpicle. L e :
ST orminimum _ : ’
A '5,000.00 . con T A
4, 7 MY 605.00 557.00 - 504.00 <460.00. 7 411.00° 16100 315.00 266,00 218.00 169.00 12).00 73.00
5. JH{iXn} 25%0f T 5324.00 4840.00G. 4356.00 | 3870 3154.00 260400 2420.00 193600 1452.00 968.00 | 4B4.00
- - cost of véhicle - .
6. [ IKIKE)  25%of 7550.00  6873.00  '61G5.00 5518.00 4840.00  4162.00 3485.00 2807.00 2110.00° 1452.00 774.00
o cast of vehicle T : :
7 HI ) 31.5%4f 10430.00 D486.00 %543.00 7599.00 663500 5711.00 4767.00 3824.00 2880.00 936,00 992.00
' comt of vehifcle .
B, DKiNd) 5% 0T 1220%.00 11108.00 10007.00 4904.00 J805.00 670300 . 5602.00 5401.00 3400.00 1299.00 1128.00
« . costof vehicle - :
9. . TU{EKe), 2.5%0of " 12209.00 1119806 000700 8506.00 FBO05.00 6703.00 560200 5401.00 .. 340000 2259.00 1198.00
. i gost of vehicle . : ' Cl i
! plus plus plus plus plus’ plus plus plus plus plus plus plus
5324.00 4838.00 4453.00 4017.00 3582.00 3146.00 2710.00 2275.00 1839.00 1404.00 968,00 532.00
Torevery forevery forevery for every forevery forevery for every farevery forevery forevery forevery forevery
1000 1000 1000 1000 1060 1000 10800 1600 000 - 1000 " 1000. 1000
Kilogyrams  Kilogmms  Kilogrsms  Kilograms 'Kitograms = Kilograms Kilognms  Kilograms  Kilogams - Kilograms Kilograms Klogtams
or part or part of pant or part .. or pant or part or pat or part or part * or part aor part or part
thereof In thereof in thereefin.  thereolin  thereofin thereofin  thereofin thereof in thertofin - theteofin thergo! in thereof in
excessof excessnfl  excossof © exeessof  .excemaf | excsssof  exeessof excessof excessof | |- excessof execasal excessof
- 5000 5000 5000 5000 - 5000 5000 5000 5000 5000 5000+ 5000 s000 -
Kilograms = Kilograms  Kilogmms  Kilogmnms  Kilogrems  Kilogmms  Kilogms ©  Kilogems  Kilograms Kilograms .  Kilograme - Kilogmms' "
"Ny . 121000 1M3ee . 14600 520.00 .20 726.00 629,00 532.00 416.00 ' 339 0o 242.00 14500 g
Prwlded that thc rate of 1ax in respcct of all miotor vebwles dnven by petrol or diesel shall be double of the rates spcc:lﬁed agamst Amcles I, 1l and I or this Part except in respect of
the following classes of owners, namely :~ -
{a)an mdmd%ml

“{bYa municipal: Couneil, Mumclpal Corporahon. lea Panchayat. Nngar Panchayat or Kshetra Panchayat; -
{c)a University established by ér under any law;
{d}any recognised educational institution; p
{c)any public charitable trust;

(fany other class of persons using motor vehicles for public purpbses specifi ed by the State Govemmmt in this behalf by notifications.

1€
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(5) with seating capacity for more than twelve persons but
not more than twenty persons exclusive of the driver;
(a) if intended for use on “A-Class” route;

(i) for the first twelve seats 350.00

- (i) forevery additional seat 30.00
(b) if intended for use on “B-Class™ route; : '

(i) for the first twelve seats ' , (201.00)

() for every additional seat R S (8.00)

(6) with seating capacity for more than twenty persons but
not more than thirty five persons exclusive of the driver,
- (a) if intended for use on 1 “A-Class” route;

(i} for the first twenty seats ' : s 590.00
@) for every additional seat : ©35.00
(b) ifintended for use on “B-Class” route; 1 .
(i) for the first twenty seats . . - (265.00)
* (i) foreveryadditional seat . . ' {11.50)
7 with seating capacity for more than thirty-five persons : ‘
-exclusive of the driver : .
" (a) if intended for use on “A-Class” route - o Rs1115.00+
: ' : et Rs.45.00 for
every seat in-
excess of thirty
o S . . five seats
‘(b) if intended for use on “B-Class” route , : Rs438.00+
: - Rs.17.00) for
every seat in
excess of thirty-
five seats

Explanatmu For the purpose of this Article, fifty per cent of the sanctioned standing capacity,

if any, shall be reckoned as addmonal capacity.

- I

Vehicles plying for hire forthe convcyancc of limited number of ~

passengers and the transport of a limited quantity of passengers

goods, the tax payable undér Article I in respect of the authorized

number of passenger seats in addition to tax for every mefric ton

of the (gross vehicle weight) of the vehicle, or part thereof. Goods

allowed as defined in M.V, Act 1988 U/s (2) Sub-section (13) : 45.00

. Vehicles plying for transport of goods only excluding trailers

attached to tractors, which frailers are used solely for
agricultural purposes, for every metric ton of the (gross vehicle
weight) of the vehicle, or part thereof;

(i) foroneregion; - S ‘ _ 70.00

(i) for more than one region ' 85.00

. Tractor by which trailer is drawn and which is used for purposes
-other than agricultural purposes- tax in addition to the tax pald '

in respect of the-trailers.drawn by it : - : i 45,00

T Explﬂnatlon :

(1) Where any motor vehicle is used for various purposcs or in such a mannier as to cause 1t o

* be taxable under more than one Article on this Schedule, the tax payable shall be at the
highest appropriate rate :
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(2) Where a motor vehicle is equipped with sleeping berths, each sleeping berth shall, for the
purposes of Article 1 and II to this part be regarded as the equivalent of two passenger
seats. '

(3} Every trailer attached to or drawn by a motor vehicle, which is taxable under any of the
Article I, IT and IV of this part be regarded as a geparate motor vehicle liable to appropn-
ate tax as specified in that Article.

SECOND SCHEDULE
(See Section 12)

- PART “A”

Rates of refund of one time tax under sub-section (3) of Section 12

Serial . Vehiclesaccordingtothe  Amount to be refunded
No. Articles of Part "A” of  for eacti month of non-use of -
the First Schedule - the motor vehicle (in Rupees)
1 2 . 3
1. i - 3.00
2 K2) ' 500
3 o) - . - i 20.00
4 2 - . 2.00
5 - H(1)(a) © 24.00
6 (1)) _ 34.00
7 HI(1)(c) 47.00
8 I(1)(d) 55.00
9 II(1)(e) 55.00 + Rs.22.00 for
- every 1000 kilograms or
part thereef in excess of
5000 kilograms.
Lo o2y, 500 -

Provided that the rates of refund shall be double of the amounts specified above inrespect of all,
vehicles in respect where of tax at double rate have been paid under the provision of Part “B” of the
FirstSchedule. - - ' ' '
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PART “B”
Rates of ref{md of one-time tax under sub-section (5) of Section 12

Amount to be refunded (in Rupees) in casc the age of the vehicles from the month of its original registration Is

SL VYehicle  Motnwore morcthan  morethan  morethan; morethan  morethan  morethon  morsthan morethin momthan more han
No., sccerding  (han one Qae year twp yrats  three years - four years fiveyears  sixyears  seven yenm cight years nine years- ten years
fo tie year but not but pot but not but not but not but not but not but not “but fat _ " bot ot
LArticles morcthan  moredian morsthan | worethan morethan  morcthan morethan  momihsn morethan - . maregan
of Part "A" two yenrs  Tiree years fourycam: - flve years sixyears  seven years  cigth yeart  nine yeam fen years ¢leven years
of Ist ) ot ' . ' B
Schedule

1 2 k! 4 5 [ 7 3 [ 10 L 12, ) 13
. - -

. 1N 475.00 217.00 158,00 NIL NIL WIL NIL NIL WIL MIL NIL
2. )] 1200.00 1050.00 $00,00 75000 . 600,00 450,00 300.00 168.00 NIL NIL NIL
3, [1:4}] 4180.00 3770.00 336100 2550.00 2539.00 2130.00 1720.00 1311.00 500.00 - 489.00 NIL
4, K2y | 508.00 460.00 411.00 36.“!.00 * 31500 ° 266.00 218,00 169.00 121,06 © 7300 WL
5. IH{iE) | 4840.00 4356,00 87264 3388.00 2504.00 2420.00 1638.08 1452.00 95860 - 484.00 NIL
b by | 87300 6195.00 5518.00 4§40,00 4162.00 3485.00 R867.00 2110.00 1432.90 T NIL
: 7 illfiXe) - 948400 7543.00 759%.00 6655.00 571100 4767.00 382400 - 283000 1434,00 992.00 ©NIL
' 8 DIiXd) 1110800 10007.00 8906.00 7B05.00 67¢3.00 560200 450100 340000 2299.00 . 1198.00 NIL
9. Iie) 11108.00 10007.00 2906.00 7805.00 6703.00 $602.00 450100 3400.00 229900 ' §198.00 NIL
plut plus " plus plus plus plus ©oplus . oplus plus ~ plus plus

4453.00 4017.00 3582.00 314600 - 2710.00 1275.00 1839.00 - 1404,00 968.00 532.00

for every forevety forevery forevery forevery forevery for evary forevery for every forevery

- 1000 *1¢00 JEiHY 1000 1000 1000 1000 1000 1000 1000

Kilograms  Kilograms  Kilogmms Kilogmms  Kllograms  Kllogrms  Kilogmms  Kilograms  Kilograms ‘Kilograms

ar part or part of pant of part oT part ot part or part or pare or part o7 part

thereaf in thereat in thereofin  thereaf in thereof in thersaf in thereof in thereof in therepfin, - therdofl in

excessof encess af excessof  emcessof sucess of excessof excess of exgesy of extesypf excess af

SQDo 5000 spoe ¢ 5000 5000 5000 5000 5000 5000 5000

Kilograms  Kilogroms  Kllograms Kilograms - Kilograms  Kilograms  Kilograms . Kiltgrame  Kilograms Kilograms
10, 1} )} i016.00 920.00 823.00 726.00 ©  629.00 532.00 416,00 339.00 242.00 145.0¢ NIL

Dk @lz $Z6) ‘90 Laka) 0F €002 "3k [2 2ok lapAlkie BRIMAA

Provided that the rates of refund shal? be double of the amaunts specified sbave in respect of alt vehicles in respect whereof tex at double rate has been paid under the provisos to Part *B* of the {irst sche.dule‘
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“THIRD SCHEDULE
) (See Section 5)
Rares of addmonal Tax on goods camagas‘

(A) Additional tax on Goods Carriages operating on hill ronfes and plain routes:

Articlé Ared of Opération - '_ " Rate of Additional tax per quarter
I U T 3
L . Hill routes |  Rs.210.00 per metric ton of the
B ~ gross vehicle weight of the

vehicle or part thereof.

I1. Plains routes of U.A. Rs.85.00 per metric ton of the
gross vehicle weight of the

~ vehicle or part thereof.

' Provided that the rate of additional tax in respect of the goods carriages carrying exclusively
agricultural produce, mmcrals and petroleum goods shall be half of the rates spemﬁed agamst Ar-
_ticlesTandIl .

E:q;lanatwns :

(1) Where any motor vehicle is taxable u.nder more than one Artxc]e of this Schedule the
- Additional Tax is payable at the highest appropriate rate.

(2) The term “hill roustes” means all roads lying within P1thoragarh, Almora, Chamoli; (Uttarkashi,
Rudra Prayag, Champawat, Bageshwar, and Tehri Garhwal) districts. Tehsil Chakrata of
Dehradun district and those portion of Nainital, Udham Singh Nagar and Garhwal districts
which lie on the north of the basc of foot hills from Tanakpur in the east right along
Kathgodarn, Ramnagar, Kotdware to Luxman Jhula in the West a.nd also all roads beyond
municipal limits of Dchradun town towards Mussoorie side.

(B) Additional Tax on a goods carriage operating under national permit ranted under sub-sec-
tioh (12) of section 88 of the Motor Vehicles Act, 1988 by a State other than the State of

- Uttaranchal or a Union Territory shall be Rs.5,000.00 for each year or part thereof.

) . - -
FOURTH SCHEDULE
(See scction 6)
: Ratw of Additional Tax on stage carnage

Article-1 L B '
(&)  The rate of additional tax pér seat " ) e
sl.no. Distance run in a quarter = - ' * Amount of Quarterly Tax _

~ (inKms.) (For every typc of classified route)
1  Upto 4500 Xms. , _ ~ For plam routes Rs. 154.00. per seat

: For Hill routes Rs. 146.00 per seat
2 Foreach Kilometer Rs. 0.04 per seat per Kilometer to be added
exceeding 4500 Kms. “ o to amount of sl. no. 1

Providcd that the additional tax on a state carriage operating witlifn the limits ofa cdrporation or
a municipality shall be Rupees 4620/- per quarter in respect of a stage carriage having not more than
35 seats and Rupees 6,600/~ per quarter in respect of a stage carriage having more than 35 seats.
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(b) Rates of additional tax on stage camagcs covered by temporary permits issued for the
conveyance of passengers on special occasions suchi as to and from fairs and religious gatherings
and for marriage parties, tourist parties or such other reserved pames

(i) for vehicles with seating

Rs.200.00 per day in addition to the

capacity for not more than tax payable under clause (a) of Article
42 persons exclusive of the ; I for the number of days for which
driver and conducior the temporary permit is issued.

(i) For vehicles with seating Rs.225.00 per day in addition to the
capacity for more than 42 . - tax payable under clause (a) of Article
persons, exclusive of the . 1 for the number of days for which
driver and conductor the temporary permit is issued.

Provided that the rates of additional tax on EXpress, semi-dclu:_(é, deluxe and air conditioned

stage carriage shall be --
{1} express

(i) semideluxe
(i) deluxe

(V) air conditioned

Five percent higher than the rates under clause (a} or clause (b) of -
Article 1, as the case may be.

Eight per cent higher than the rates undcr c]ause {a) or clause (b} of
Article I, as the case may be. =

Twenty per cent hzgher than the rafes undér clause (a) ot clause (b) of
Article I, as the case may be.

Fifty per cent higher than the rates undcr clause (a) or clause (b) of
Article I, as the case may be.

(Provided further that for calculation of additional tax under clause (b) the number of days a
stage carriage covered by the temporary permitiis opcrated out of Uttar Pradesh shall not bc taken

into account)

" Article 2. _

(a) covered by permits issucd under section 74, 87 and of sub-section (9) of section 88 of the -
Motor Vehicles Act, 1988 by anthorities having jurisdiction within Uttaranchal (not covered
by any temporary/permanent stage camage permlt)

Sub- Type of vehicle ) Rate of
clause. « - Additipnal
. ' Tax per seat
permonth
. (in rupees)
1 Motor Cab with seating capacity not more than three exclusive of driver 3000
l-a Three wheeler Motor Cab with seating capacity more than three :
persons but not more than six persons exclusive of the driver - 3000
1-b Motor Cab other than specified in sub- clause (I) and (I-2) 85.00
2 Maxi Cab - 125.00
3 for vehicles with seating capacity more than 12 pecsons butnot more -
_ than 20 persons exclusive’'of the driver and conductor - 160.00
4 for vehicles with seating capacity more than 20 persons but not more
than 41 persons exclusive of the driver and conductor. 160.00
5 for vehicles with seating capacity of 42 persons and above exclusive '
‘of the driver and conductor ) 160.00
6 for Semi deluxe bus .. _ R C - 200,00
7 for deluxe bus ' S 225.00

] for air conditioned bus : 255.00
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®) In respect of commctua} vehjcles covered by permits 1ssued by the authoqtles other than . .' :
the authorities having jurisdiction in Uttaranchal under sub-sec (9) of Sectlon 88 of the Motor Ve-,_ -

hicle Act, 1988. - . ‘ o
Amount Of Quarterly
Tax (in Rupees)

()  Motor Cab | - “900.00 _

() -~ MaxiCub L 510000

(i)  OmmiBus ' S 1500000 T T
(including upto 42 seat
Deluxe Air Conditioned)

Erplanatrons (1) The total quarterly tax payable under this Schedule onastage camage shall
be such nurnber of times of the ratés given under Articles 1 above as t'he maxlmum number of seats
permitted by thc Reg1$tenng Authonty under the ‘relevant prowsnons of' the Motor Vehicles Act,
1988. For this purpose, fifty per cent of the sanctioned standing capa01ty, lf any, of astage carriage
shall be reckoned as addmonal seatlng capaclty, with the ﬁ'aetlon of a seat bemg counted as one
seat.

(2) The quarter]y un dlsta.nce ofa stage camage under sub-clause (a) of the Artlc]es I of this
Schedule shall be such numbers of one way trips as are permitted under the condmons of the pe'mnt
multiplied by the total lqlometezs involvedinonesuchtrip. = -

(3) Until such time as the t:mmgs and trips are fixed by the’ State Transport Authonty or the
Regional Transport Auﬂronty, as the case miay be, an operator shall pay additional tax on the quar-

terly run distance to be amved at on the basis of frips operated by the velncle pnor to the enforco—

ment of this Act.
(4) “Express Stage-carfiape” means a stages carriage which -

(2) operates on aroute ]ength of not less than 200 kllometers and stops on]y at sttnct and
Tehsil headquarters.-

(b} confirmsto the followmg specifications :-
(i) should have a minimum area of 40x38.5 centimetres measuned on the stratght lines

along and at right angle to the front of each seat; N

(i) should be provided with 9 centimetre thick seat cushion; _' e
(ii) should be provided with back rest of height of 56 centimetres with 25 centimetres

P _ . “thick chshion mﬂrtenycot rexme coverand head rest of 40{ 1 5 24 centimetres x 23

‘centimétres.

(I) Seating arrangement : Seating layout should be three and two on elther snde all seats
facing forward with a clear space of not less than 66.2 Getitimetres between the back
of seats within 28 Centimetres leg space.

(D Wmdows 13 centlmetres wide fitted with safety glasses confornungto the Spemﬁca—

~ tions Jaid downin Rule 100 of the Central Motor Vehlcles Rules 1989
(IV) Drive’s Cabin : Drivée’s Cabin should be half parnhoned, and
(V) Should have the facilities of an audic system and internal ﬂuorescent tube-lighting,
(5) Semi- deque stage eamage means a stage carriage with conforms to the followmg specifica-
tlous -
(1) each passenger [ seat = ’ - o
(1) should have @ minimum area of 40x40 centlmetres on the srmlgh't'lmes along and at the
" right angle to thic front of each seat; '

() should be provided with seat cushion of 9 centimetres;

{iii} should be prov:ded with back rest of the height of 61 cenhmetres with § centimetres
thick cushion with foarn rexine cover and head rest of 40/17.78 centimetres x 26.67
centimetres.
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{I) Seating atrangement : Seating ]ayout should be three and two on either side, all seats facing
forward with a clear space of nof less than 71.2 centimetres betWeen the back of seats with
“30 centimetres leg Space.

(IIT) Windows : 142.5 centimetres wide ﬁttcd mth safcty glasses conforming to the specifica
tions laid down in rule 100 of Central Motor Vehicles rules 1989,

(TV) Driver’s Cabin : Driver’s cabin should be half partitioned, and

(V) Should have the facilities of an audio systemand internal fluorescent tube lighting.

(6) “Deluxe stage cartiage™ or “Deluxe bus™ means a bus which conforms to the following speci
fications :
(I) Each passenger’s seat -
- () should have a minimum area of 45.8x45.8 centirnetérs feasured on the straight lines
. along and at the right angle to the front of each seat;
() shouldbe provided with seat cushion of 10 centimeters;
(itl) should be provided with back rest of the height of 71.2 centimeters with 5 centimeters

thick cushion with foam rexine cover or tapestry cover and head rest of 40/17.78 cen-

- timeters X 26.67 centimeters.
(1) Seating arrangément : Seating layout shoilld be two and- two on either side, all seats facmg
forward with a clear space of not less than 71 2 ccnt:metcrs between the back of seats with
 38'centimeters Jeg space.
(1) Windows : 142.5 centimeters wide ﬁttcd with filmed safety glasses conformmg to the
~ specificationslaid down by the Bureau of Indian Standards. =
" (TV) Driver’s Cabiin : Driver’s cabin should behalf partitioned, and = -
" (V) Should have the facilities of an audio systerin and intemal fluorescent tube lighting.
(7) For the purposes of this schedule, seat wﬂl not include the drivers and the conductor’s seat.

Y

(8) Where any motor vehicle is taxable under more than one of the Artlcles of t}us Schedule, the
“additional tax payable shall bé at the highest appropriate rate.”

(9) Hillsmean and includes -
(a) district of Pithoragarh, AImora Chamoh Uttarkash1 Rudra-Prayag, Champawat,
Bageshwar and Tehri Garhwal; '
(b} Tehsil of Chakrata of district Detiradun; '
_ {¢) those portions of Nainital, Udham-'Smgh Nagar and Garhwal distriets which li¢ on the
' north of the base of foot hills from Tanakput in the eastright along Kathgodam, Ramnagar,
Kotdwara to Laxman Jhula in the west; and
'(d) area lymgmwm'ds Mussoone outsldc the mumclpa] limits of Dehradun

" (10)  (a) Inthis Schedule, the expresmons ‘Corporat:on and Mumc:pal:ty shall have the mean-
ings raspectrvely asmgned to ther in the Uttar Pradesh Mumclpal Corpuratton Act,
1959 (As appllcable in Uttaranchal), a.nd the Uttar Pradesh Municipalities Act,
1916 {As applicable in Uttaranchal) -

(b) The public-service vehicle which plies’ under a confract either in atiy Industrial

[Establishment/ Educational Institution under a valid permit thereof to transport its
staff and school going children within the limits prescribed in the permit for the
vehicle, the Additional Tax shall be llable at the rate below on quarterly basis-

() Upto35seats =~ Rs 4620. 00 (mcludmg driver)
(i) _abev_e 35 seats. N Rs 6600 00 (mcludmg dnver)

-
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4. 0n pursuance of the provisions of Clause (3) of Amcle 348 of the Zonstitution of India, the
Governor is pleased to order the pubhcahon ofthe foHowmg English transiationof “The Uttarakhand:
Motor Vehicles Taxation Reforms (Amendment) Act 2011” (Adhiniyam Sankhya 16 of 2011) .

- ‘As Passed by the Uttarakhand Legnslatlve Assemb!y and assented o by the Governor on
April 25, 2011. : ‘ EaE _
No. 1B1/XXXVI(3)/2011/22(1)/2011
- Dated Dehradun, April 29, 2011
 NOTIFICATION
Miscellaneous

The Uttarakhand Motor Ve]ncles Taxation Reforms (Amendiment) Act, 2011

[Uttara.khand Act No. 16 of 2011]

An

i ———

to further amend the Uttarakhand Motor Vehmles Taxation Refermua &ct, 2003

Be 1t enacted in the Ssxfy—second Years of the Repubhc of India by the Uttarakhand State

Leglslatlve Assembly as follows :=

Shorttitleand 1. (1) This Act may' be called the Uttarakhand Meiar Vehicles Taxation
commencement Reforms (Amendment) Act, 2011.
- {2) It shall come into force on 08.05.2010.
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A’ﬁlendment of 24

section 5.

Section 5 of the Uttarakhand Motor Vehicles Taxation Reforms
Act, 2003 (hereinafter referred to as the principal Act) shall be

substituted as follows; namely :-

“1) Save as otherwise provided under by this Ordinance and except a

@

goods carriage operating under national permit granted under
sub-section (12) of section 88 by a state other than the State of

Uttarkhand or a Union Territory, which has paid the consolidated

i fee under rule 87 of the Central Motor Vehicles Rules, 1989 no

goods carriage shall be operated in any public place in
Uttarakhaﬁd', unless there has been paid in respect- thereof, in

addition to the tax payable under section 4, an additional tax at

- the rate applicable to such goods carriage specified, as the case

may be, in- . »

(a) third schedule, in the case of the goods cah-iaga playing
under perﬁﬁts granted by authorities having jurisdiction
within Uttarkhand; |

' (b)_ sixth schedule, in the case of the goods carriage plying

under permits granted by authorities having jun‘sdictic;:l
outside Uttarakhand for inter State route party lying in
Uttarakhand; : |

Provided that the Sta;:e Government may, by
notification, increase by not more than fifty percent, the rates

of additional tax specified in the said Schedules. |
Where any reciprocal agreement reiating to taxation of goods
carried by road is entere'd into'between_thé Government of
Uttarakhand an any other State Government ‘or a Union
- Territory, fhe levy of additional tax under the sub-section (1)
shall, notwithstanding anything contained in the said sub-
séction, be in accordance with the terms and conditions of such
- agreement; A |

Provided that the additional tax so levied shall not exceed

. _the additional tax, which céuld_ have otherwise been levied
. under this Act.” |

4

-
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Amendment 3. "In place of clause (b) of sub-section (1) of section 10 of the -
of section 10 principal Act, shall be substituted as follows; namely:- _

| “(b) under a national permit granted under sub-section (12) of sectich

‘88 of the said Act by an authority having jurisdiction outside

the State of Uttarakhand no goods vehicle shall be use in the

State of Uttarakhand unless there has been paid in respect

thereof an consolidated ta_x.mder rule 87 of the Motor Vehicle

Rules, 1989, in the manner prescribed.”
Amendment of 4. Clause (b) of “Third Schedule” of the principal Act shall be repealed.
third Schedule
By Order,

RAM SINGH,
Principal Secretary.

dlovHogo (3=030) 18 AT /204—2011—100+500 (Freger /Afvml) |
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No. 348/XXXVI(3)/2013/56(1)/2013
Dated Dehradun, October 01, 2013

NOTIFICATION

Miscellaneous

| In pursuance of the provisions of Clause (3) of Article 348 Vof the
Constitution of India, the Governor is pleased to order the publication of the
following English translaticn of ‘The Uttarakhand Motor Vehicles Taxation
Reforms (Amendment) Act, 2013’ (Adhiniyam Sankhya 35 of 2013).

As Passed by the Uttarakhand Legislative Assembly and assented to
by the Governor on 30 September,'ZOI 3.

~

[l
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The Uttarakhand Motor Vehicles Taxation Reforms (Amendment) Act, 2013 C

(Uttarakhand Act No. 35 of 201 3)

An
Act

further to amend the Uttarakha-nd Motor Vehicles Taxation Reforms Act,

2003(Uttarakhand Act No.12 of 2003)

It is hereby enacted by the Uttarakhand Legisiative Assembly in the Sixty‘

fourth Year of the Republic of lndia as follows:-

Shorttitteand 1. (1)

commencement

(2)

Amendment 2.

of section 4

(1)

(2)

This Act may be called the Uttarakhand Motor Vehicies
Taxatioaneforms (Amendment) Act, 2013.

It shall come into force on such date, as the State
Government may by notification in the Official Gazette,
appoint.

The Uttarakhand Motor Vehicles Taxation Reforms Act;
2003, hereinafter referred to as the principal Act, in
section 4:-

{

In sub-section(1-A), after existence proviso, a new
proviso shall be inserted as follows; namely-

" provided further that in respect of a three wheeler
Motor Cab under this sub-section quarterly tax may also
be. paid at such rate as specified by the State
Government by notification in the Gazette."

In sub- section {2), after existence proviso, a new
proviso shall be inserted as follows; namely :-

" Provide further that in respect of a Motor Cab and
Maxi Cab under this sub-section monthly tax may also
be paid at such rate as specified by the State
Government by notification in the Gazette.”
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mendment of 3.

setion 9

in sub-section (1) of section 9 of the principal Act for’
clauses (i) and (iii) the following clauses shall be :
substituted, namely:- '

"{ii} the tax payable under sub-section {1-A} of section
4, shall be payable in advance for one quarter in respect
of three wheeler motor cab and for one year in respect
of other vehicle at the time of registration of the motor
‘vehicle under ‘the Motor Vehicles Act, 1988 and
thereafter on or before the first calendar month of each
quarter next following or before fifteenth day of the
first calendar month of each year next following as the
case may be;

(iii) the tax payable under sub-section (2) of section 4
shall be payable in advance for one month in respect of
motor cab and maxi cab and for one quarter in respect
of other vehicles at the time of registratibn of the
motor vehicle under the Motor Vehicles Act, 1988 ard
thereafter on or before the fifteenth day of each
calendar month next following or before fifteenth day
of the first calendar month of each: quarter next
following as the case may be."

By Order,

K.D.BHATT,
Principal Secretary.
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